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Chhattisgarh High Court

Case No: Miscellaneous Criminal Case (MCRC) No. 5315 Of 2018

Rajendra Mahato APPELLANT
Vs

State Of Chhattisgarh RESPONDENT

Date of Decision: July 27, 2018

Hon'ble Judges: P. Sam Koshy, J

Bench: Single Bench

Advocate: Ravi Maheshwari, Ashutosh Pandey

Judgement

P. Sam Koshy, J

1. This is repeat bail application. Earlier bail application stood rejected on merits on
30.11.2017 (MCRC NO.5858 of 2017).

2. The ground raised by the applicant for grant of bail is that there is no substantial
progress in the trial and the applicant is unnecessary languishing in

jail for more than one and half years since 03.02.2017 onwards.

3. The State counsel however opposing the application submits that the bail
application of the applicant has already been considered by this court and

rejected on merits on 30.11.2017 and no substantial change in circumstances has
been explained by the applicant for grant of bail. Therefore, prays for

rejection of the bail application.

4. Considering the gravity of the offence; taking note of the fact that the prosecutrix
was a minor and also considering the observations made by this

court in its order dated 30.11.2017, this court is not inclined to release the applicant
on bail at this juncture.

5. However, the trial court is directed to ensure that trial is concluded at the earliest
and shall also ensure that witnesses are produced before the court



by the prosecution agency without fell on each date of hearing.
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